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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 9262/2023 & CM APPL. 35288/2023 

 VINAY MAHENDRU             ..... Petitioner 

Through: Mr. Prashant Katara, Mr. Sain Khan, 

Mr. Shivam Gupta, Advocates 

 

    versus 

 

 INSOLVENCY AND BANKRUPTCY BOARD OF INDIA & ANR. 

..... Respondents 

Through: Mr. Shashank Bajpai, Mr.Kaveesh 

Nair, Advocates for R-1 

 

 CORAM: 

 HON'BLE MR. JUSTICE SUBRAMONIUM PRASAD 

    O R D E R 

%    14.07.2023 

1. The instant writ petition has been filed by the Petitioner for a direction 

to Respondent No.1 to adjudicate the complaint given by the Petitioner 

against the Resolution Professional (RP).  

2. It is stated that the complaint was received by Respondent No.1 on 

19.01.2023.  Learned Counsel for the Petitioner states that as per Regulation 

7 of the Insolvency and Bankruptcy Board of India (Grievances and 

Complaint Handling Procedure) Regulation, 2017, a complaint should be 

disposed of within a period of 30 days on receipt of the complaint. He states 

that more than 180 days have passed and the complaint has not yet been 

disposed of and no worthwhile reason has been given as to why the 

complaint has not been disposed of.  

3. In the interest of justice, the Respondents are directed to dispose of 
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the complaint within a period of 30 days from today. 

4. The writ petition is disposed of along with pending application(s) if 

any. 

 

 

 

SUBRAMONIUM PRASAD, J 

JULY 14, 2023 
hsk 

 

 

  

http://delhihighcourt.nic.in/corr.asp?ctype=W.P.(C)&cno=9262&cyear=2023&orderdt=14-Jul-2023
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